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consideration of Government to set up 
a cement factory in Panna District in 
the Public Sector, An applicatiot} for 
regis Iration with DGTD filed by 
Madhya Pradesh Audyogic Vikas Nigam 
for setting up a mini cem::nt plaut with 
a capacity of 33,000 tonnes per aDnum 
in Panna District was reject{d. 

(b) and (c) : Do not arise. 

Extending of Facilities Available to 
Defell('e Persf>onel to GREF Employees 

4019. SHRI LALIT MAKEN: 
Will th" Mini,,', ,r of DEFENCE be 
pleased t (} st; (e : 

(a) whether tbe Supreme Court in 
their judgt:mO:!lt delivered on 6 May. 
1983 had sugg::&ted to Goverument to 

extend fac!lities like pay, allow;:nces and 
ration available to Defence Personnel 

(i) Initial cost 

(ij) Annual recurring cost 

Pay and allowances of General 
Reserve Engineer Force civilian em-
ployees are related to pay and allowan::e 
of other Central Government civilian 
employees. However, these are higher 
than those of the Army iu several 
posts in the General Reserve Engineer 
Force. 

Increase in Price of Petro I 

4020. PROF. MADHU DANDA-
VATE: Will th:: Minister of PErRO-
LEUM be pleased to state: 

(a) the data from whic:l the iacrc:ise 
in prices of p..::trol is exp:cted to come 
into force as a cons!qu::n.;'~ of tbe bud-
get proposals for 1985-86 ; 

working in G.R.E.F. to the emploees 
(If G.R.E.F. there by removing existing 
disparity; 

(b) if so, the m.:asurcs taken by 
Govcruvcnt to implement the said 
obs"rvat io:-: ; 

(c) jf not, the \i m,: likely to be 
taken for the imph.:mentatioD of the 
suggest ion ; and 

(d) ihe approxim:lte tot::.l expendi. 
ture involved in this implementation? 

THE MINISTD. OF DEFENCE 
(SHRf P. V. NARASIMHA RAO): 
Cl) to (,1) . Yes. Si:-. Impr(wcmcnt in the 
ratiJa ~i."d clothing S;.lk, of Ge!leral 
Reserve Eoginc~r Fcl~c'~ civiJi::!:1 em-
p;oytes ~t a lQ1.al cm., as indicl<h:d 
below, have ')een m;iJ~ ;iud Govern-
ment orders iss\led on 16.10 1984 :-

In Crores of Ruppees 

Ration Clothing Total 

5.67 5.67 

2.35 1- ]'5 3.50 

(b) whether,it is a fact that in the 
meaaUm~ through uu txpective order 
the i:l'::P';;Lsc in pri:es of petrol has al-
ready been efi' ected ;. aDd 

(c) if so, whether such a practice 
is consistent with the norms and COD-
ventions regarding to operation of 
levies introduced through Budget 
proposals? 

THE MINlSTER OF STATE OF 
THE MINlSTltY OF PETROLEUM 
(SHiH ~AWAL KISaORE SHARMA) : 
(a) and (b) : The increas;: in pric:s is 
effectiv<; from the d.!!e it is announced 
is P,ulit:rnent, i.e. from the midnight of 
16th/17th l\1<lrco, 1985. 

(c) Yes, Sir. 




